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12.53 by

AMENDMENT TO DIRECTIONS BY

THE SPEAKER

SECRETARY GENERAL: Sir, 1 beg
10 lay on the Tabls a copy of the amend-

lease of Member
ment to Direction 2 issued by the Speaker
under the Rules of Proceilure and Coa-
duct of Business in Lok Sabha.

——

12.52-1/2 brs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: S8ir, [ bave
to report the following messages received
from the Secretarv-Gencral of Rajya
Sabha:

(1) “In accordance with the provi-
visions of sub-rule (6) of rule
186 of the Rules of Provedure
and Conduct of Business in the
Rajya Sabhh, 1 an directed to
return herewith the Gujarat
Appropriation  Bill, 1974, which
was passed by the Lok Subha
at its wmitting held on the 22nd
March, 1974, and tiansmitted
to the Rajya Sabha for its re-
commendations and to state
that this Housc has no recom-
mendations to make to the Lok
Sabha in regard to *he said
Bill.*

(ii) "In accordance with the provi-
sions of sub rule (6) of rule 186
of the Rules of Procedure and
Conduct of Buuness in  the
Rajya Sabha, 1 am directed to
return herewith  the Appropri-
ation (Railways) Bill, 1974,
which was passed by the Lot
Sabha at its sitting heid on the
22nd Mrch, 1974, and trans-
mitted o the Rajya Sebhe for
its recommendations and to
state that this Hlouse has no re-
commendations to make to the
Lok Sabha in regard to the
sald Bill"
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